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O.A.2158/99

NewDelhi this the 9th day of Feb, 2000

f) Hon'ble Srnt, Lakshmi Swaminathan, Member (J).

lo An up s/o J ai Par'kash
.P-745, Netaji Hagar
Hew Delhi
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H.Ho^.700 V&PO Bawar.a
Delhi

3o K.R, Krishna
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s/o Sant Ram
203/Sec.II, R.K.P^rara
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Delhi.
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By Advocate Shri H.C, Sharma.

Union of .Ihiiia
through Secretary
Hoifft, of India
Ministry of Rural Development
Dept. of Riu'ul Development
Krishi Bhawan.
New Delhi.

Joint Secretary(
Govt. of India ,
Min.i.stry of Rural Development
Dept. of Rural Developmmt
Krishi Bhawan,
New Delhi. Respondents
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ORDER (Oral)

^Hon'ble Smt. Lakshmi Swaminathan, MernberCJ).

The main claim of the applicants in this case is that

they have been working with the respondents without any break

Trom various dates as claim.ed by them, which has been admitted

by the respondents as a matter of record. From the reply, it

is further noticed that as per the records m.aintained by the

respondents, tlie nine applicants have joined service as

casual labourers/daily wagers from, various dates between

1994-1996, The applicants have claimed that taking into

account their service with the respondents, they may be

granted te.mporary status with consequential benefits in terms

of the DOP&T O.M. dated 10.9,1993, This Scheme cam.e into

f o r c G w! e. f j 1.9,1993 and has laid down the terms and

conditions for grant of temporary status and regularisation

of casual labourers. It is seen from the reply filed by the

respondents that they have contended that the DOP&T O.M.

dated 10.9,1993 is a one time measure applicable in respect

of daily wagers who have completed the requisite number of

years upto September,- 1993. According to them., since, the

applicants have been recruited later^ after the issuance of

the DOP&T O.M, on 10.9.1993, the sam.e is not applicable to

their cases.

2. The above contention of the respondents is liable

to be rejected as it has been held in a catena of judgem.en.t.s

of the Hon'ble Supreme Court and this Tribunal that the

Schem.e is not so restricted (See Ashok Kumar Gupta Vs. Union

of India & Ors. (1999(3) ATT578)), In any case, the DOP&T

O.M, clear Iv states in Para 2 that the Scheme will com.e into
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force w.e.f. 1.9.1993 and it is not denied by the

respondents that the applicants have been engaged as casual

labourers thereafter from 199A onwards. Therefore, whichever

way the claims are looked at, the contention of th«?

respondents that the Scheme is not applicable to the

applicants is without any basis.and is accordingly rejected.
i

Shri H.C. Sharma, learned counsel has submitte?d that he is

ri'^t pressin'g the relief made in Para B(a) because in

furtherance to the Tribunal's order dated 5.10.T999, the

respondents have maintained the status quo, that is, have

r  continued the applicants in service.

3. In the result, for the reasons given above, tlie

0.,A. succeeds and is allowed with the following directions:

(1) Respondents to consider the cases of tte

applicants for grant of temporary status with

consequential benefits according to the terms atxi

conditions laid down in . the DOP^T Scheme dated

10.9.1993. Necessary action in this regard shall b#?

taken within a period of two months from the date of

receipt of a copy of this order with intimation to tfje

applicant.

(2) In case the services of- the applicants are

required, the respondents shall continue with their

h'
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services in preference to Juniors, and outsiders,

subject to fulfilment of other terms and conditions

and availablity of work-

No order as to costs-

(Smt L a ks htTi i Swam i nat ha n )
Member(J)
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